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ﬂ;U,S.Suryanarayana s Applicant.

Us-

t. Unien of India, Rep. by
ths Secretery, Govt.ef India,
Ministry of Textile, - :
West Bleck, Ne.7, ‘ : _ !
Ramakrishnae Puram, ‘ C
New Dalhi-=110 066. o _ )

2., The Devaslepment Cemmissioner
(Handicrafte),Min.cf Tsxtllss. o '
West Bleck,No-7, | | | R
Ramakrzshna Puram, - o ' o r
New Delhi-110 066. : . _ «+« Respondants, [

_COUNSEL .FOR THE AFPLICANT:" SHRI - P.Nsvesn Ree )
: , . . |

- SHRT N.V.Ramana, [

COUNSEL FCR THE RESEONDENTS:
8x/Add1.CGSC. - , |

TORAM

- HON' BLE SHRT JUSTICE V. NEELrDRI RAO, VICE CHATRMAN
HCN'BLE SHRI R.RZNG/RAJAN, MEMBER (ADMN.) | | ' f
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- approacbed the. Aomx Court by way of Civil pppeal bearlbg

0.A.No.1130/95, . . Date: L&,9.95,

JUDGMENT

Y as per Hom'ble 3ri R.Rangarajan, Member (Administrative)f)

Heard Sri pP.Naveen Rao, l=arned counsel for the
applicant and Sri N.V.Ramana, learnsd Standing Counsel

for the respondents.

2. The appli@ant herein was posted as Temporary Junior
Field Qfficer en adhoc basié in Marketing ané Service
Extension Centre, All India Handierafts Board, waréngal
with effect from 16.5.1977 vide Part-Il Office Order

HB/MESEC/8/77 dt. 15.6.1977 (Annexure-III) after having

qualified in the seleetidn/interview on.the basis of

the nomination seat by Central Employment Exchange for
the above mentioned gost. The post of Junior Field Offjcer
was redesignated as Handiceraft Promotion Officer, - The
applicant is continuing as such from 1977 5nwards without.

any break,

3. The prayer of the applicant in this 0.A. is to

regularise his services.

4, ' One Sri Subhil Kumar Sehgal who was similarly

situated as the applicant herein as Temporary Junior
adhoc

Fleld Offxcer oniz Jbasis in the Marketing and Service

Extension Centre of All India Handiecrafts Board fihaiaL

application before the Central Administrative Tribunal

of Chandigarh Bench seeking regularisation from 17.10.79

i.e., from the date he was appointed on adhoc Basis., However,

the Chandigarh Bench of CAT had dismiused the amplicat%on.

" Aggrieved by the above dismissal 3ri Sushll Kumar Sehe#al
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. C.A.NG,300%/89 (Annexure-IV). The Apex court in its

an
wd
.

judgment dt, 13.9.1994 gave a direction that Sri Sushil'.
Kumar Sehegal shOuld'be'regularised as a substantive

holder of the post of Handicrafts Promotion Officer

in Marketing and Servieé Extension Centre, Ministry of
Textiles. It was also made eglear by the Supreme Court
that the total service of the applicant shall ke taken
inté gonsideration for all purposes ineluding the post

retiral benefits,

5. " Sri Sushil Kumar Sehegal was regularised in
pursuance of the judgment of the Supreme Court in the
post of Handicrafts Promotion Officer with effeet from

22.3.1976 F.N, {Annexure-V).,

6, The applicant herein had aléo represented for

similar treatment to hiﬁ as his case is‘eovered by the.
judgment of the Supreme Court in Sehegal's case, It is
alleged that no ;eply has been received to his represen-
tation. Hence, he has filed this OA praying for a |

direction to the respondents to extenﬁ the benefit of
judgment of the Supreme eourt—dt. 13,9,1994 in CA No.
3009/89 (Sri Sushil Kumar Sehegal Vs. U.O0.I.) and conse-
guently direct the resgondents to regularise his services

with effect from 16.5,1977 with all conseguential benefits,

e e g :
Te It is fairlyiéeggggiéiby the learned counsel for

the respondents that this case is covered by the judgmeIt
of the Supreme Court dt. 13.9.1994 in C.A.No.3009/88, It
view cf the above, this 0A is also aiSQOSed of with the

] e
same order as given by Apex court&_}
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In the result, the following direction is given:-

The applicant herein shall be treated as a regul

substantive holder of the post of Handicrafts Fromotion

Officer in the Marketing and Service Extension Centre, All

India Handicrafts Board, Warangal with effect from 16.5.1947.
It

shall be taken into censideration feor all purposes including

is made clear that the total service of the applicant

rost retiral benefits.

9.

The OA is ordered aceordingly at the admission

stage itself, DNo costS./

2.

3.
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" (R.Rangarajan) ( V.Neeladri Rao
Member (Admn, ) Vice Chalrmanﬁ
Dated ﬁéﬂaoep., 19985,
Deputy Registral
Grh.
- Teo
1. The Secretary, Govt, of India,

Ministry of Textile, Union of India,
West Blook, No.7 Ramakrishna Puram.
New Delhi-&ﬁ.

The Development Commissioner(Handicrafts),
Ministry of Textiles, West Block.Ro.7
Ramakrishna Puram, New Delhi=-66,

One copy to Mr P Naveen Rao, Advocate, CAT.Pyd.
One copy to Mr .N,V,Ramana, Addl.OGSC.CAT.Hyd.
One copy te Library, CAT.Hyd, '
One spare copy,
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TYPED BY ' CHECXEIB BY
COMPARED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT H7DERABAD

THE HON'BLE MR:JUSTICE V.NEELADRIRAO |

VICE CH. IEM2ZN
AND

THE HON'BLE MR,R.RANGARAJAN 3M(A)
DATED: 2%~ O ~1995

QRDER/JULGMENT .

M.ho/Roi./CoaNO,
‘ in
O.A.No, W30 |ay -

T..ll\oNO! (W.P.NO. ' )

Adnittfd and Interim directions

Disposed of with directions.

S Y

Dismpissed as withdrawn.
Dispissed for default.
Oordered/Rejected.

. No order as'to costs.
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